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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been authorised 
!by the Committee, present this Hundred and Third Report of the 
-Estimates Committee of the Second Lok Sabha on Action Taken by 
1G0vernment on the recommendations contained in their Twenty-Second 
Report (Second Lok Sabha) on the Ministry of Steel, Mines & Fuel-
<>il & Natural Gas Commission. 

2. The Twenty-Second Report of the Estimates Committee (Second 
Lok Sabha) was presented to the Lok Sabha on the 29th April, 1958. 
All the replies of Government to the recommendations made by the 
'Committee and other information required in this connection were 
furnished by the 26th November, 1960. These were considered by 
11 Study Group of the Estimates Committee at their sitting held on the 
_30th November, 1960. 

3. The Report has been divided into four Chapters: 

(i) Report. 

(ii) Recommendations that have been accepted by Government. 
(iii) Replies of Government that have been accepted by the 

Committee. 

(iv) Replies of Government that have not been accepted by 
the Committee. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Twenty-Second Report (Second Lok 
·Sabha) is given at Appendix X. It would be observed therefrom that out 
of 54 recommendations in the Report, 28'7% of the recommendations 
have been accepted. Of the rest, the replies of Government in respect 
of 42'6% of the recommendations have been accepted by the Com-
-mittee while those in respect of 28 '7% of the recommendations have 
110t been accepted by the Committee. 

NEW DELm; 

December 20, 1960. 
4grahayana 29, 1882 (Saka). 

(v) 

H. C. DASAPPA, 
Chairman, 

Estimates Committee. 



CHAPTER I 

REPORT 

In para 10 of their 22nd Report ~Second Lok ~abh<'.) on the Oil 
and Natural Gas Commission, the EstImates COIllDllttee ilad observed 
that the Minister for Mines and Oil should not be burdened with the 
day-to-day work and management of the Commission. They had 
accordingly recommended that the Commission should have a full-
time Chairman or a Vice-Chairman, preferably one possessing tech-
nical qualifications, to execute the policies laid down by Government. 

2. In reply to the recommendation, Government have stated that 
the Oil and Natural Gas Commission Act, 1959 had since come into 
force and the Oil and Natural Gas Commission established as a statu-
tory body with effect from 15-10-59, with Shri K. D. Malaviya, Minis-
ter for Mines and Oil as part-time Chairman. It has been further stated 
that, as sOOn as possible, a Vice-Chairman would also be appointed 
to look after the work of the Chairmanship of the Commission in a 
general way. Further the Min~ster for Mines and Oil had already 
decided to attend very few meetings of the Commission. In view of 
the above, it is held by Government that the Minister of Mines and 
Oil would not be burdened with the day-to-day working and manage-
ment of the Commission. 

3. The Committee do not consider that the arrangement under 
which the Minister is the Chairman of what is intended to be an 
autonomous Commission is quite satisfactory. They feel that once the 
policies are laid down, the actual execution or implementation of those 
policies should be left in the hands of the executive for otherwise if 
the Min:ster becomes himself part of the executive, it will be difficult 
for him to question the actions of the executive. Besides, such associa-
tion of the Minister with the Commission might even affect its autono-
mous functioning as the independence of the other members is likely 
to be hampered. The members m:ght hesitate to express their views 
freely. In this connection, the Committee would point out that in some 
other countries, particularly in the U.K., there is a line of demarcation 
between the legal rights of the Board within the field of day-to-dav 
management and the legal right of the Minister to give general direc-
tions or to withhold approval. It is obviously undesirable to amalga-
mate these two functions. The Committee have not come across any 
similar instance of the Minister's working as the Chairman of a statu-
tory autonomous corporation also in any country having a form of 
Government comparable to the Indian system. Even in countries 
having divergent political and legal systems such association of the 
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Minister with the management of a Corporation does not appear to be 
favoured.· The Committee therefore, feel that instead of the Minis
ter functioning as the Chairman, an independent whole-time Chair
man, preferably with technical qualifications, should be appointed for 
the Commission. 

• "An importimt question is whether the supetvUh1g Minister or his 
Ifpresentative should himself be part of the mana.ement of the Corpora-
hon. Generally .the answer to this question is in the negative. On this 
point countries whose legill and political Systetns are otherwise as diver-
gent as those of Britain, Germany, France, the U.S.S.R., the United States, 
India, Italy and Australia are unanimous. It is signiftcant that in Germany. 
where fonnerly tbe General Manager of the Railways was alaol\4iniater of 
Transport, there is now a clear separation. The Minister of Transport has 
considerable powers of supeJ."V'ision but he is emphatically not a part of the 
mana~ement. The Postal Services. on the other hand, have remained. under 
the direction of a Minister." (The Public Corporation-W. Friedmann pp. 
561-62.) 
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nc
er

ns
, 

ag
re

em
en

ts
, 

I 
pr

ic
es

,tr
an

sp
or

t e
tc

. I
ts

 a
dv

ic
e 

sh
ou

ld
 b

e 
av

ai
l 

ab
le

 to
 th

e 
O

il 
&

 
N

at
ur

al
 G

as
 C

om
m

is
si

on
 

be
ai

de
s 

th
e 

M
in

is
tr

y,
 

pa
rti

cu
la

rly
 

af
te

r 
th

e 
fo

rm
er

 is
 g

iv
en

 
in

de
pe

nd
en

t 
st

at
us

 
as

 
re

co
m

m
en

de
d 

by
 t

he
 C

om
m

itt
ee

 e
ls

ew
he

re
. 

T
he

 C
om

m
itt

ee
 fu

rt
he

r s
ug

ge
st

 th
at

 th
e 

St
an

d-
in

g 
C

om
m

itt
ee

 o
n 

O
il 

sh
ou

ld
 b

e 
re

co
ns

tit
ut

ed
 

an
d 

m
ad

e 
br

oa
d-

ba
se

d 
so

 8
S

 to
 g

iv
e 

re
pr

es
en

-: 
ta

tio
n 

on
 it

 n
ot

 on
ly

. t
o 

th
e 

va
rio

us
 

of
fic

ia
l i

n-
te

re
st

s 
co

nc
er

ne
d 

bu
t a

lso
 th

e 
St

at
e 

G
ov

er
n-

m
en

t 
lik

el
y 

to
 b

e 
in

te
re

st
ed

 a
nd

 n
on

-o
ff

ic
ia

ls
, 

in
cl

ud
in

g 
m

em
be

rs
 o

f l
eg

is
la

tu
re

s 
w

ho
 h

av
e 

st
ud

ie
d 

th
e s

ub
je

ct
, m

in
in

g 
in

te
re

st
s e

tc
. 

T
hi

s 
br

oa
d-

ba
se

d 
C

om
m

itt
ee

 m
ig

ht
 th

en
 fo

rm
 s

ub
-

C
om

m
itt

ee
s 

to
 d

ea
l w

ith
 g

rp
up

s 
of

 al
lie

d 
su

b-
je

ct
s 

so
 aa

 to
 m

ak
e 

fo
r 

sp
ee

dy
 a

nd
 b

us
in

es
s 

1 
lik

e 
di

sc
ha

rg
e 

of
 w

or
k.

 
J 

W
ha

te
ve

r 
th

e 
m

er
its

 o
f 

ha
vi

ng
 

th
re

e 
se

pa
ra

te
 

bo
di

es
 n

am
el

y 
th

e 
G

SI
, t

he
 I

B
M

 a
nd

 O
N

G
C

 t
o 

de
al

 w
ith

 th
e 

su
rv

ey
 a

nd
 e

xp
lo

ra
to

ry
 w

or
k 

in
 

re
sp

ec
t 

of
 V

4l
rio

us
 

m
in

er
al

s 
in

 t
he

 
co

un
tr

y,
 

it
 is

 v
er

y 
de

si
ra

bl
e 

th
at

 th
er

e 
sh

ou
ld

 b
e 

ad
eq

ua
te

 
co

-o
rd

in
at

io
n 

am
on

g 
th

em
 s

o 
as

 to
 a

vo
id

 o
ve

rla
p 

an
d 

du
pl

ic
at

io
n 

in
 th

ei
r 

ac
tiv

iti
es

. 
T

he
 C

om
-

T
he

 e
xi

st
in

g 
te

rm
s 

of
 re

fe
re

ac
e 

an
d 

co
ns

tit
ut

io
n 

of
 

th
e 

St
an

di
ng

 C
om

m
itt

ee
 a

re
 

su
ff

ic
i(n

tly
 c

om
-

pr
eh

en
si

ve
 a

nd
 i

t m
ay

 n
ot

 b
e 

ne
ce

ss
ar

y 
to

 ~
 

an
y 

ch
an

ge
 f

or
 t

he
 p

re
se

nt
. 

[M
in

is
tr

y 
o

f 
St

ee
l, 

M
in

es
 a

nd
 F

ue
l 
(
D
e
p
a
r
~
n
r
 t

lj 
M

in
es

 
&

 
F

ue
l)

 
O

.M
. 

N
o.

 
12

/8
/5

i-O
N

G
, u

rN
 

30
-7

-1
95

8 ]
 

T
he

 
G

eo
lo

gi
ca

l 
Su

rv
ey

 o
f 

In
di

a,
 t

he
 

In
di

an
 

B
ur

ea
u 

of
 M

in
es

 a
nd

 t
he

 O
il 

&
 N

at
ur

al
 G

as
 

C
om

m
is

si
on

 
ar

e 
un

de
r 

th
e 

ad
m

in
is

tr
at

iv
e 

co
nt

ro
l 

of
 t

he
 

M
in

is
tr

y 
of

 S
te

el
, 

M
in

es
 

an
d 

Fu
el

 (D
ep

ar
tm

en
t o

f M
ir.

es
 a

nd
 F

ue
l)

.I
Th

e t
hr

ee
 

or
ga

ni
sa

tio
ns

 
fo

rw
ar

d 
th

ei
r 

Fi
ve

 
Ye

ar 
Pl

an
s 

se
pa

ra
te

ly
 w

hi
ch

 
is

 s
lr

ut
in

is
ed

 
by

 
G

ov
em

-



2 
• 

3 
4 

m
itt

ee
 

re
co

m
m

en
d 

th
at

 t
o 

en
su

re
 

co
-o

rd
in

at
io

n 
am

on
g 

th
es

e 
bo

di
es

, 
lia

is
on

 C
om

m
itt

ee
s 

at
 v

ar
io

us
 

sp
he

re
s 

sh
ou

ld
 b

e 
co

ns
tit

ut
ed

 w
hi

ch
 

sh
ou

ld
 m

ee
t 

at
 

re
gu

la
r 

in
te

rv
al

s 
an

d 
en

su
re

 
th

at
 

th
e 

pl
an

s 
dr

aw
n 

up
 b

y 
th

e 
re

sp
ec

tiv
e 

or
ga

ni
sa

tio
ns

 d
o 

no
t 

ov
er

la
p 

th
ot

ie
 o

f 
ot

he
rs

 o
r 

in
vo

lv
e 

du
pl

ic
at

io
n 

of
 

w
or

k,
 p

er
so

nn
el

, p
ur

ch
as

es
, 

et
c.

 d
ur

in
g 

th
e 

sa
m

e 
ye

ar
 o

r o
ve

r 
a 

pe
rio

d 
of

 ye
ar

s. 

m
en

t 
an

d 
fin

al
ly

 
ap

pr
ov

ed
 

af
te

r 
el

im
in

at
in

g 
ov

er
-la

pp
in

g 
or

 d
up

lic
at

io
n 

et
c.

 

(2
) 

T
he

 a
nn

ua
l 

pr
og

ra
m

m
e 

of
 e

ac
h 

or
ga

ni
sa

tio
n 

is 
fu

rn
is

he
d 

w
ith

 f
ul

l 
de

ta
ils

 a
nd

 s
en

t 
to

 t
he

 
ot

he
r 

or
ga

ni
sa

tio
ns

 f
or

 
co

m
m

en
ts

 w
he

re
in

 s
uc

h 
da

ta
 a

nd
 

du
pl

ic
at

io
n,

 o
ve

r-
la

pp
in

g 
et

c.
 a

re
 c

on
-

si
de

re
d 

an
d 

el
im

in
at

ed
. 

In
 

ad
di

tio
n,

 a
 P

ro
-

gr
am

m
in

g 
B

oa
rd

, 
co

ns
is

tin
g 

of
 r

ep
re

se
nt

at
iv

es
 

fr
om

 
th

es
e 

O
rg

an
is

at
io

ns
, h

as
 b

ee
n 

se
t u

p,
 w

hi
ch

 
sc

ru
tin

is
es

 
th

e 
an

nu
a!

 p
ro

gJ
.·a

m
m

e 
of

 e
ac

h 
of

 
N

 
th

es
e 

O
rg

an
is

at
io

ns
. 

!lo
P 

(3
) 

T
hu

s,
 

ad
eq

ua
te

 
m

ac
hi

ne
ry

 
al

re
ad

y 
ex

is
ts

 
to

 
el

im
in

at
e 

an
y 

ov
er

-la
pp

in
g 

an
d 

du
pl

ic
at

io
n 

of
 

w
or

k,
 p

er
so

nn
el

, 
pu

rc
ha

se
s 

et
c.

 d
ur

in
g 

th
e 

sa
m

e 
ye

ar
 o

r 
ov

er
 a

 p
er

io
d 

of
 ye

ar
s 

am
on

g 
th

es
e 

th
re

e 
O

rg
an

is
at

io
ns

. 

(4
) 

Fu
rt

he
r 

co
-o

rd
in

at
io

n 
is 

ef
fe

ct
ed

 
th

ro
ug

h 
th

e 
m

ee
tin

gs
 o

f 
C

o-
or

di
na

ti(
)n

 C
om

m
itt

ee
 'd

f 
th

es
e 

O
rg

an
is

at
io

ns
 

w
hi

ch
 a

re
 h

el
d 

in
 

ev
ery

 
al

te
rn

at
iv

e 
m

on
th

. 
It

 is
 c

on
si

de
re

d 
th

at
 su

ff
ic

ie
nt

 
co

-o
rd

in
at

io
n 

is
 m

ai
nt

ai
ne

d 
th

ro
ug

h 
th

e 
m

ee
tin

gs
 

of
 th

e 
Pr

og
ra

m
m

in
g 

B
oa

rd
 o

f t
he

 
C

o-
or

di
na

tio
n 

C
om

m
itt

ee
. 

T
he

re
 a

re
 a

ls
o 

ar
ra

ng
em

en
ts

 
fo

r 
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It
 is

 o
bs

er
ve

d 
th

at
 th

e 
to

ta
l a

ct
ua

l 
ex

pe
nd

itu
re

 in
-

cu
rr

ed
 b

y 
th

e 
O

N
G

C
 in

 t
he

 f
irs

t t
w

o 
ye

ar
s 

of
 th

e 
Se

co
nd

 P
la

n 
pe

rio
d 

ha
s 

be
en

 R
s.

 3
 c

ro
re

s 
as

 
ag

ai
ns

t R
s. 

8·
7 

cr
or

es
 e

nv
is

ag
ed

 f
or

 t
hi

s 
pe

rio
d.

 
O

f 
th

is
 t

he
 e

xp
en

di
tu

re
 o

n 
op

er
at

io
n 

w
or

k 
ha

s 
be

en
 o

nl
y 

R
s. 

1·
8 

cr
or

es
 a

s 
ag

ai
ns

t R
s.

 8
·5

 cr
or

es
 

re
co

m
m

en
de

d 
by

 th
e 

So
vi

et
 e

xp
er

ts
. 

T
he

 C
om

-
m

itt
ee

 
w

on
de

r 
w

he
th

er
 a

t 
th

e 
pr

es
en

t 
ra

te
 

of
 

ex
pe

nd
itu

re
 a

nd
 p

ro
gr

es
s 

th
er

e 
is 

an
y 

re
as

on
ab

le
 

pr
os

pe
ct

 o
f f

ul
fil

lin
g 

th
e 

ta
rg

et
s 

w
ith

in
 t

he
 P

la
n 

pe
rio

d.
 

It
 is

, t
he

re
fo

re
, n

ec
es

sa
ry

 th
at

 th
e 

O
N

G
C

 
sh

ou
ld

 g
iv

e 
hi

gh
es

t 
pr

io
rit

y 
to

 t
he

 
dr

aw
in

g 
of

 
co

m
pr

eh
en

si
ve

 p
la

ns
 t

o 
fu

lfi
l 

th
e 

Pl
an

 
ta

rg
et

s,
 

bo
th

 
m

on
et

ar
ily

 a
nd

 p
hy

si
ca

lly
, d

ur
in

g 
th

e 
re

st
 

of
 th

e 
Pl

an
 p

er
io

ds
. 

T
he

y 
al

so
 fe

el
 th

at
 

th
er

e 
is 

th
e 

ex
ch

an
ge

 
of

 
m

on
th

ly
 

pr
og

re
ss

 
re

po
rt

s 
be

tw
ee

n 
th

es
e 

D
ep

ar
tm

en
ts

, 
w

hi
ch

 a
re

 d
es

ig
ne

d.
 

to
 e

ns
ur

e 
th

e 
m

ax
im

um
 c

o-
or

di
na

tio
n 

of
 t

he
ir

 
ac

tiv
iti

es
. 

(5
) 

In
 t

he
 c

ir
cu

m
st

an
ce

s 
st

at
ed

 a
bo

ve
, 

it
 i

s 
co

n-
si

de
re

d 
th

at
 th

e 
se

tti
ng

 u
p 

of
 li

ai
so

n 
C

om
m

itt
ee

s,
 

at
 v

ar
io

us
 le

ve
ls 

is 
no

t n
ec

es
sa

ry
. 

T
he

 q
ue

st
io

n 
of

 h
ol

di
ng

 m
ee

tin
gs

 o
f 

th
e 

co
-o

rd
in

at
io

n 
C

oe
l-

m
itt

ee
 m

or
e 

fr
eq

ue
nt

ly
 

w
ill

 
be

 
co

ns
id

er
ed

, 
pr

ov
id

ed
 

th
er

e 
is

 s
uf

fic
ie

nt
 m

at
te

r 
fo

r 
di

sc
us

-
si

on
. 

[M
in

is
tr

y 
01

 S
te

el
, 

M
i"

.,
 &

 
FU

$1
 (

IH
pa

rt
,*

",
 p

i 
M

i"
.,

 &
 

F
ue

l) 
O

.M
. 

N
o.
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T
he

 
ex

pe
nd

itu
re

 i
nc

ur
re

d 
du

ri
ng

 t
he

 f
irs

t 
tw

o 
ye

ar
s 

of
 

th
e 

Se
co

nd
 F

iv
e 

Y
ea

r 
Pl

an
 h

as
 

of
 

co
ur

se
 fa

lle
n 

sh
or

t 
of

 th
e 

am
ou

nt
 e

nv
is

ag
ed

 f
or

 
th

is
 p

er
io

d.
 

T
he

 S
ov

ie
t r

ec
om

m
en

da
tio

ns
 w

er
e 

ra
th

er
 

of
 t

oo
 

am
bi

tio
us

 a
 n

at
ur

e 
co

ns
id

er
in

g 
th

e 
fa

ct
 t

ha
t 

th
e 

C
om

m
is

si
on

 h
ad

 to
 s

ta
rt

 f
ru

m
 

sc
ra

tc
h 

an
d 

th
er

e 
is 

de
ar

th
 i

n 
th

e 
co

un
tr

y 
of

 
te

ch
ni

ca
l p

er
so

nn
el

, e
qu

ip
m

en
t e

tc
. 

D
ur

in
g 

th
e 

fir
st

 y
ea

r 
of

 t
he

 P
la

n 
pe

ri
od

, t
he

 C
om

m
is

si
on

 
w

as
 

m
ai

nl
y 

en
ga

ge
d 

in
 b

ui
ld

in
g 

up
 

its
 o

r-
ga

ni
sa

tio
n,

 
re

cr
ui

tm
en

t 
an

d 
tr

ai
ni

ng
 o

f 
pe

r-
so

nn
el

, 
an

d 
pr

oc
ur

em
en

t 
of

 
in

st
ru

m
en

ts
. 

eq
ui

pm
en

t 
et

c.
 B

es
id

es
, 

th
e 

m
os

t 
co

st
ly

 p
ar

t 
of

 o
il 

ex
pl

or
at

io
n 

co
ns

is
ts

 o
f o

il 
dr

ill
in

g.
 I

t 
w

as
 

fo
un

d 
th

at
 

gr
ea

te
r 

st
re

ss
 

on
 s

ur
fa

ce
 

su
rv

ey
s 

ti
 



I 
2 

# 
3 

sc
op

e 
fo

r 
in

te
ns

ify
in

g 
th

e 
w

or
k 

of
 s

ur
ve

y 
an

d 
dr

ill
in

g 
an

d 
in

cr
ea

si
ng

 th
e 

pr
op

or
tio

n 
of

 ex
pe

nd
i-

tu
re

 o
n 

su
ch

 w
or

k 
to

 th
e 

to
ta

l e
xp

en
dh

ur
e.

 

4 

w
ou

ld
 

be
 m

or
e 

ec
on

om
ic

al
 

th
an

 
dr

ill
in

gj
 s

o 
th

e 
la

tte
r 

ha
d 

to
 b

e 
po

st
po

ne
d 

re
su

lti
ng

 in
 s

ho
rt

-
fa

ll 
in

 e
xp

en
di

tu
re

. 

T
he

 C
om

m
is

si
on

 is
 w

el
l 

aw
ar

e 
of

 t
he

 
sc

op
e 

fo
r 

in
te

ns
if

yi
ng

 
su

rv
ey

s 
an

d 
dr

ill
in

g.
 

D
ur

in
g 

th
e 

cu
rr

en
t 

ye
ar

, 
th

e 
dr

ill
in

g 
pr

og
ra

m
m

e 
of

 t
he

 
C

om
m

is
si

on
 

ha
s 

m
ad

e 
co

ns
id

er
al

-le
 

pr
og

re
ss

. 
In

 
ad

di
tio

n 
to

 J
aw

al
am

uk
hi

 d
ee

p 
w

el
l 

N
o.

 I
. 

de
ep

 d
ril

lin
g 

ha
s 

al
re

ad
y 

be
en

 s
ta

rt
ed

 a
t H

os
hl

ar
-

pu
r 

an
d 

C
am

 ba
y 

an
d 

w
ill

 b
e 

al9
0 

un
de

rt
ak

en
 

at
 

Si
bs

ag
ar

 s
ho

rtl
y.

 
In

 a
dd

iti
on

, 
tw

o 
st

ru
ct

ur
al

 
w

el
ls 

ar
e 

al
so

 
be

in
g 

dr
ill

ed
 

on
 

Ja
w

al
am

uk
hi

:t
 

st
ru

ct
ur

e.
 

It
 i

s 
fu

rt
he

r 
pr

op
os

ed
 

to
 i

nt
en

si
fy

 
. 

th
e 

su
rv

ey
 a

nd
 d

ri
lli

ng
 p

ro
gr

am
m

e 
du

ri
ng

 
th

e 
re

m
ai

ni
ng

 p
ar

t o
f t

he
e 

Se
co

nd
 F

iv
e 

Y
ea

r P
la

n 
an

d 
co

nc
re

te
 

pr
op

os
al

s 
ar

 
be

in
g 

w
or

ke
d 

ou
t. 

It
 h

as
, 

ho
w

ev
er

, 
to

 b
e 

bo
rn

e 
in

 m
in

d 
th

at
 i

n 
th

e 
w

or
k 

of
 o

il 
ex

pl
or

at
io

n 
th

er
e 

m
ay

 b
e 

ce
rt

ai
n 

un
ex

pe
ct

ed
 

ci
rc

um
st

an
ce

s 
w

hi
ch

 
m

ay
 n

ec
es

si
-

ta
te

 
m

od
ifi

ca
tio

n 
of

 
th

e 
pr

og
ra

m
m

e.
 

Fo
r 

ex
am

pl
e,

 
sh

if
tin

g 
em

ph
as

is
 

fr
om

 
on

e 
ar

ea
 to

 
an

ot
he

r 
m

ay
 b

ec
om

e 
ne

ce
ss

ar
y,

 d
ep

en
di

ng
 u

po
n 

th
e 

ac
tu

al
 r

es
ul

ts
 o

bt
ai

ne
d 

fr
om

 t
im

e 
to

 t
im

e.
 

W
hi

le
 t

ar
ge

ts
 

m
ay

 d
im

in
is

h 
on

 o
ne

 s
id

e,
 c

er
ta

in
 

ot
he

r 
ite

m
s 

of
 th

e 
w

or
k 

m
ay

 h
av

e 
to

 
in
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APPENDIX I 

(Vide S. No IS-Chapter III) 

Statement 'A'; Comparison of Operational Costs 

The overall monthly expenditure of an ONG Commission Seismic Party 
is Rs.72,575 includinf: overheads i.e. administrative charges at headquarters. 
branch offices and the depreciation and interest on the capital outlay. This 
is considerably lower than the operational costs of a Canadian Seismic Party 
at Rs. 1,28,000 per month. Similarly the overall monthly costs ofONG Com-
mission Gravity-cum-Magnetic Party also stand much lower at RS.18,200 as 
compared to Rs. 31,000 for the Canadian Party. The details of the overhead 
and other charges for the cOSts of the Canadian parties are not available. 

A detailed comparative study of the operational costs of ONG Com-
mission and Indo-Stanvac is prese::ued below, along the line suggested by the 
Estimates Committee : 
-- .-------------.---~---------.-.-- ---.--

Seismic Party Gravity-cum-Magnetic Party 
Items 

Indo-Stanvac ONGC Indo-Stanvac ONGC 

Rs. Rs. Rs. Rs. 
Personnel 1,03,250 20,375 ** II,45 

*Operational Costs 2;21,750 52,200 6,75C> 

Total Rs. Rs. its. Rs. 
3,25,000 72 ,575 80,000 18,200 

Line miles covered 155 256 
per month 80 26·6 (245 stations) (252 stations) 

Expenditure per 
line mile Rs. 4,060 Rs. 2,730 Rs. 516 Rs·71 

From the above comparative study, it is evident that expenditure incur-
red by ONG Commission in their Geophysical exploration programme is 
~onsiderably lower than that of Indo-Stanvac. At present the monthly 
output of Seismic work by ONG Commission is lower. The reason for this 
is that Seismic Parties of ONG Commission have been newly organised and 
there have been some unforeseen delays in procurement of explosives, 
shortage of vehicles and spares and equipment for stepping up production. 
Anyway when more equipment becomes available and some more experience 
is gained, the output of the ONG Commission too will be on a par with 
Indo-Stanvac operation and a ffr less cost. 

*Operational costs include the cost of explosives, chemicals, compensa--
tion, due to damages to crops, depreciation on capital outlay etc. 

*"'The break up for the cost of Indo-Stanvac, G.M. Party is not available-
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APPENDIX II 
(Vide S. No. 46-Chapter III) 

With reference to reply to recommendation (5. No. 46) in para 91 
detailed information with regard to the steps taken to reduce delay 
in recruitment may please be furnished. 

Before the conversion of the Oil and Natural Gas Commission into 
a statutory body the Commission had to forward requisitions for the 
posts to be filled through the Ministry of Steel, Mines and Fuel to the 
Union Public Service Commission. The vacancies were advertised by 
the Union Public Service Commission inviting applications from suit-
able candidates. After completing all formalities regarding screening 
{)f applications, interviewing candidates etc. the Union Public Service 
Commission used to forward their recommendations to the Ministry 
and the Ministry in tum used to convey the acceptance of the Govern-
ment to this Commission. 

2. Despite the uncertainties inherent in the Oil Exploration Pro-
,gramme, the Commission has drawn up its man-power requirement 
tor 1959-61 as carefully as possible and posts have been and are 
being created expeditiously and sufficiently in advance. 

3. The Commission, upon conversion into a statutory body from 
15-10-1959, has been directly advertising posts and with the help of 
its own Selection Committees has been able to make recruitment with-
in a .couple of months thus reducing delays considerably. 



APPC:NDIX III 
(Vide S. No. 47). 

Points raised by Lok Sabha Secretariat 
The detailed information with regard to the course of study pres:. 

cribed, the examination held by the U. P. S. C, arrangement made for 
further theoretical training through seminars, the five year project for 
training abroad may be furnished with reference to reply to recom-
mendation (S. No. 47) contained in para 92 of the Report. 

Reply 
I. Course of study prescribed included the following: 

1. Apprentice Geophysicists: 
Theory 

(i) General principles of Geophysical prospecting and various. 
methods used in Oil exploration; 

(ii) Detailed study of Magnetic, Gravitational and Seismic 
methods of prospecting for oil and geophysical well 
logging techniques in oil well; 

(iii) An elementary course in Geology including knowledge of 
classification and identification of rock, structural 
geology and outlines of the Stratigraphy of India; 

(iv) Basic ideas of petroleum Geology with special reference: 
to India, Pakistan and Burma. 

PracticaL .. : 

(i) Use and care of geophysical instruments; 
(ii) Computation of Geophysical data; 
(iii) Preparation of maps and profiles of anomalies and their 

subsequent interpretation; 
(iv) Field work in all different phases of seismic prospecting 

viz., surveying, drilling, jug-hustling, shooting and record'!. 
ing. 

2. Apprentice Geologists: 
Theory 

(i) Principles of sedimentation and general stratigraphy; 
(ii) Stratigraphy of India with special reference to Mesozoic: 

and Tertiary formatioos; 
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(iii) Paleogeography of India since the Palaeozoic era; 
.(iv) Study of various types of faults, folds, joints and other pri-

mary geological features; 
(v) Determination of top of beds by primary geological features 

and by drag folds; 
(vi) Tectonic framework of Asia with special reference to 

India's position within it; 
(vii) General principles of Petroleum Geology with special 

reference to Oil provinces in India; 
,(viii) Field survey methods, geological mapping and cross sec-

tions; 
(ix) Photogeology and field mapping. tudy and interpretation 

of aerial-photographs; and 
(x) Elementary Geophysics. 

Practical 

Construction of geological cross sections by various methods 
and interpretation of aerial photographs and preparation 
of reports thereon. 

II. Examinations held by the lJ.P.S.c. 

1. Apprentice Geophysicists 

The examination conducted by the U.P.S.C. consisted of three 
'Written papers, a practical and an oral test. 

Paper I (100 marks) covered (a) general principles and difIer-
. ent methods of geophysical prospecting, (b) theory of surface and air-
borne magnetometers, their application, operation, interpretation of 
magnetic anomalies, their usefulness and limitations (c) theory and 
principles of gravity meters (especially worden gravimeter), operation, 
interpretation of gravity anomalies, their usefulness and limitations. 

Paper TT (100 marks) covered (a) principles of Reflection and 
Refraction seismic surveys, instruments used and their construction, 
operation principles, organisation of Seismic parties, computation of 
records and interpretation procedures (b) Geophysical well-logging 
tq(hniques (c) Basic Geology; Classification rocks, structural geology 
. and petroleum geology. 

Paper TTl (100 marks) covered the care, handling and operation 
of geophysical instruments, preparation of anomaly profiles and maps 
and basic interpretation. 

The Practical and Oral Test'! (50 marks) were held in which the 
capacity of the Apprentice Geophysicists to operate the geophysical 
'instruments was judged. A test for the identification of Geological 
specimens was also held. 
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2. Apprentice Geologists 

The examination held by the U.P.S.C. consisted of two papers on 
theory, one on practical test and one viva voce test. 

Interpretation of various 1yl;es of geological maps, cross sections, 
isopachs, lithofacies and biofaCies, photogeology and field mapping. 
use of aerial photographs, interpretation of physiographic and geologi-
cal features, drainage and texture pattern, uses of different types of 
stereoscopes. 

Theory Paper II (100 mQTks) covered (a) Principles of sedimen-
tation and general stratigraphy; stratigraphy of India with particular 
reference to Mesozoic and Tertiary fonnations. Paleogeography of 
post Paleozoic era. Nomenclature and recognition of folds; unconfor-
mities and joints, faults, calculation of net slips, criteria for recognition 
of faults (b) Tectonic framework of Asia and India's position within 
it (c) Geophysics, elementary principles involved in gravity, magnetic 
and seismic prospecting, presentation and interpretation of field data. 

Practical Paper III (80 1rUlrks) covered Construction of geelogi-
cal cross section, interpretation of aerial photographs and preparation 
'Of report on the study of aerial photographs. 

Viva Voce Test (20 marks) covered Operation of field geologi-
cal equipment and work on aerial photographs. 

HI. Arrangement made for further training through seminars 

Immediately after the examination the apprentice geophysicists 
were attached to different field parties of the O.N.G.C. and G.S.I. fQr 
further training. Discussions and seminars were held to examiRe 
certain geophysical problems wherever possible. Foreign experts 
guiding them individually gave lectures to increase their theoretical and 
practical knowledge. As regards, Geologists, one seminar on Ganga 
Valley was held in which many of the field officers participated. A 
symposium on Rajasthan is likely to come up. More seminars would 
be held as and when necessary and when geological work in a parti-
cular area warrants. In addition geological conference. .. are held every 
year at the headquarters when officers return from the field and during 
such conference field officers !!ive account., of their field work in 
&fferent areas and such accou'flt., are thoroughly discussed by them as 
well as senior officers and foreign experts. Thus there is scope for 
thorough assimilation of various geological data, exchange of ideas and 
geological knowledge. 

IV. Project for training 

A scheme has been drawn up by the ONGC under which approxi-
mately 8 to 12 officers are to be sent every year to different countries 
'Such ao; USA, Russia. Canada, France, Germany and Rumania for 
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periods varying trom 6 to 12 months under the various schemes viz. 
TCM, UNTAA, Colombo Plan and the Indo-French Agreements. 
Efforts are being made to send some of the officers at Commission's 
expense as well. Already 11 Geophysicist'> have successfully com-
,pleted their training abroad and returned. Seven are at present on 
deputation while two are to proceed immediately and 13 are to pro-
ceed within the next six months. During 1960-64 twelve officers each 
YC::lr will be sponsored; two to USA (TCM), six to continental coun-
tries (UNT AA), two to Canada (Colombo Plan) and two to France 
(Indo-French Agreement). It is proposed to send 17 officers abroad 
for higher geological training every year for different subjects as 
indicated below during the Third F~ve Year Plan. 

en) Sub-surface Geological techniques and well 
site geology 5 

(b) Palaeo:1tology 2 

(c) Palynology I 

(d) Photogeology I 

(e) SedimeCltary Petrography 2 

(f) Mud Chemistry. 2 

(g) Reservoir Engineering I 

(h) Structural MaPfli'lg an j p~troleum geology 3 

I7 
The programme of training is flexible and depends upon the exi-

gencies of the Commission's work. 

It is proposed to train all the officers by the end of the Third Five 
Year Plan. 



APPENDIX IV 
(Vide S. No. 8-Chapter IV) 

Points raised by Lo"k Sabba Secretariat 
Particulars of expenditure incurred on the Branch Offices for the· 

last three years may please be furnished with reference to recom-
mendations at S. No. 8 (para 22) and S. No. 24 (para 48). 

Reply 
A statement showing the particulars of expenditure incurred on 

Delhi, Calcutta and Bombay Branch Offices of the Commission is for-
warded herewith. 

It may be added that expenditure during 1956-57 at Calcutta 
Office appears to be high because the Headquarters of the Commission 
were located at Calcutta upto 14-8-1956. 

Statement of Administrati'lJe Expenditure of the Branch Officesfor the past three 
financial years 

1956-57 1957-58 

DELHI OFFICE 

Total 

*CALCUTTA OFFICE 

Total: 

**BOMBAY OFFICE 

Total: 

*Calcutta was headquarters of the Commission upto 14-8-1956. 
**Bombay Office was set up on 28-5-I957~ 
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'Name of place 
.of Branch Office 
-ofO.N.G. Com-

mission 

BOMBAY 

.c.ALCUTTA 

.. 

APPENDIX IV-A 

(Vide S. No. 8-Chapter IV) 

Functioni 

(.) Transportation of equipment imported from 
abroad. 

(i.) Purchase of material from local market and prompt 
supply of stores to various projects. 

(iii) Recruitment of staff for Cambay office. 
(iCl) To act as drawing and disbursing office for supplies 

made ex-Bombay office. 

(.) To look after the receipt of stores from abroad . 
(i.) Local Purchase of Engineering, technical and 

chemical stores. 
(ii.) To look after trainees with S.V.O.C. 
liv) Copyini of Maps from Geological Survey of 

India. 
(1/) To maintain liaison between Geological Survey of 

India, S.V.O.C. and the Commission. 
(fIJ") To attend to seismic exploration work in Assam. 

(CIi.) To attend to Deep Dri11ig Project, Assam. 
(Clii.) To contact D.G.S. & D., Chief Controller of Ex-

ports and Imports and Customs etc. regarding 
imports of equipment trom outside. 

{i:e) To keep contact with D.G.S. lie D Forms StoreS 
for quick procurement of stationery and forms 
indented by the ColIllIlission. 

,~) To mantain accounts of seismic operation and 
deep Drilling operation in Assam. 

(~) To arrange despatch of explosives by Mis I.C.I. 
as per sChedule of the Geophysical Directorate 
for exploration work for different Geophysical 
field panies. 

10 
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(¥ii) To chase equipment md other articles transported 
for different places as per programme of the Com-
mission. 

To make personal contacts with organisations like 
D.G.S.&D., Railway Board, C.P.W.D., U.P.S.C., the 
Ministries and the various offices of the Foreign Embass-
ies as also with reputed firms in oil business to expedite 
matters. 

JAWALAMUKHI} HOSHIARPUR These Branch Offices are necessary for carrying 
CAMBA Y out drillinl operations in tho respective areas. 
SIBSAGAR 
lJARODA 



APPENDIX V 
(Vide S. No. lO-Chapter IV) 

Points raised by the Lok Sabha Secretariat 
It is stated in the reply of Government to recommendations 

(S. No. 10) contained in 25th para of the report that the Oil and 
Natural Gas Commission will inter alia set up if necessary associated 
industries for utilisation of petroleum and refinery gases produced in 
the refining of petroleum produced by it. On the other hand, it has 
been stated in reply to S. No. 6 that no industry which uses any of the 
refinery gases produced by the Commission shall be set up by it. The 
Government is requested to clarify the position. 

It is also stated in reply of Government that the work relating inter 
alia to pricing and distribution of petroleum production will be the 
responsibility of the Ministry. The nature of the work involved in 
this respect may please be clarified. 

Reply 
The functions assigned to the Oil and Natural Gas Commission 

have been enumerated in Section 14 of the Oil and Natural Gas Com-
mission Act, 1959. These include, inter alia, the transport and disposal 
of natural gas and refinery gases produced by the Commission provided 
that no industry which will use any of these gases as a raw material, 
shall be set up by the Commission without the previous approval of the 
Central Government. The reply given earlier regarding recommenda-
tion contained in Para 25, may now be modified accordingly. 

The nature of work done in the Ministry relating to pricing and 
distribution of petroleum products is indicated below: 

Pricing of Petroleum Products 

Till May, 1958, the prices of bulk petroleum products were fixed 
from time to time in terms of the Valued Stock Amount procedure 
agreed to by Government with Mis. Burmah-Shell Oil Storage & Dis-
tributing Co., of India Ltd., with effect from 1.4.50. Though this 
Agreement was only between Mis. Burmah-Shell and the D. G. S. & 
D. and that too in respect of Government purchases only, the Com. 
pany allowed certain extra concessions in respect of bulk purchases 
bylfor Government Departments. The other Oil Companies were not 
~ect parties to the agreement, but they also generally charged the same 
pnces as that of Burmah-Shell. In support of the prices charged for 
the bulk petroleum 'products covered by this procedure, a detailed 
account was subIDltted to the D. G. S. & D., at the end of 

82 



83 

-each year, by Burmah-Shell duly authenticated by their Genera! 
Manager and approval obtained. 

With a view to effect reduction in the prices of P. O. L. products, 
.consistent with the prices obtainiag in other countries, after protract-
ed negotiation between Government and the Oil Companies, an ad hoc 
agreement was reached in May, 1958, as a result of which (a) the old 
v. S. A. procedure was dispensed with and (b) the Oil Companies 
agreed to an ad hoc reduction of about Rs. 10 crores (approximately) 
per annum in the ceiling selling prices of petroleum products (with 
effect from 20.5.58); the reductions, being subject to C.I.F. move-
ments only, were to remain in force till a new price fonnula was 
evolved, and (c) the Oil Companies agreed to an examination of their 
accounts by the Chief Cost Accounts Officer of Government with a 
view to evolve a new price formula for all petroleum products marketed 
in or from this country. Those ad hoc reductions were mopped up by 
Government through levy of additional excise/import duties, non-reco-
verable from the consumers, under the Mineral Oils (Additional 
Duties of Excise/Customs) Act, 1958. 

In pursuance of that agreement, after examination of the accounts 
of the Oil Companies, the Chief Cost Accounts Officer submitted his 
Report on the evolution of a new price fonnula on petroleum pro-
ducts. After detailed discussions on the various individual price pro-
posals, copies of the Report were made available to the Companies 
and, finally, the Companies submitted a joint proposal. Further dis-
cussion on that only confinned that no agreement could still be reach-
ed in regard to the basic principles governing the price fonnula. At 
this stage, without yielding the respective stands of the two parties on 
the basic principles, a pragmatic approach was tried to arrive at a 
settlement on the basis of figures and an ad hoc agreement was rea-
ched with the Oil Companies on 23.10.59, which will be effective up 
to 31.3.61. 

Further details of the ad hoc agreement whereby additional reduc-
tions in the basic prices of the major refined products amounting to 
Rs. 5 crores per annum (in addition to the ad hoc reductions agreed 
to in May, 1958 of about Rs. 10 crores per annum) have been ex-
plained in full while reporting the progress in regard to para 87 of 
the Report. 

Distribution: The Oil marketing Companies in the country (which 
are in the private sector) are free to market their products and Gov-
ernment do not generally interfere with their operations. 

In order to advise Government and assist the Ministry of Railways 
in matters regarding allocation of Railway tank wagons, at the instance 
of ~ Ministry and in consultation with the Ministry of Railways, the 
Railway and Inland Petroleum Movements Committee was fonned 
with representatives of the major oil companies. The Western India 
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Oil Distributing Company has also since been associated with this 
Committee. Shortages in the supply of petroleum products at any 
place due to non-availability of tank wagons is brought to the notice 
of the Ministry of Railways. This Ministry, along with the Ministry 
of Railways, have been responsible for rendering necessary assistance 
in the matter from time to time. 

All questions of actual or apprehended shortage in supplies at 
specific places are immediately taken up with the Oil Companies for 
adequate replenishment of stocks. 

Moreover, in order to meet emergencies as and when distribution 
facilities are affected, powers under the Essential Commodities Act 
have been delegated to the State Governments, as and when asked for. 
to ens~lre equitable distribution of supplies at reasonable rates. 

Establishment of a Government Distribution Organisation 

A wholly Government-owned distributin,g Company (viz., Indian 
Oil Company Ltd.) has been registered on 30-6-59 with an authoris-
ed capital of Rs. 12 crores. This company will market the petroleum 
products produced by the public sector refineries and will also under-
take the distribution of imported products. 

In addition, an expert Government Industry Committee ha; also 
been set up recently to advise on matters of common problems relat-
ing to the consumption, distribution and the supply aspects of the 
petroleum products in the country with due regard to the production 
of the two public sector refineries. 

Imports: Imports of P. O. L. products, are also controlled by this 
Ministry. Taking into consideration indigenous production, foreign 
exchange allocations for imports of Crude Oil and bulk petroleum 
products are made, from time to time . 

.. 



APPBNDIX VI 
(Vid, S. No. 20-Chapter IV) 

Point raised by the Loll: Sabha Secretariat 
In reply to recommendation (S.No. 20) in para -43 of the Report, no-

rusons have been given for variation in the Revenue Expenditure. The-
reasonS may please by furnished. 

Reply 
The figures of revised estimates and actual expenditure under Revenue-

(as finally intimated by Audit) during 1957-58 are indicted below:-

Revised Estimates Actual Expenditure (as finally 
intimated by Audit) 

Revenue 
Expenditure Rs. 102' 341akhs Rs. 92' 24lakhs. 

2. The reasons for saving under Revenue expenditure are given below: 
(Figures in lakhs of RsJ· 

(a) Savings due to non-drawal of pay within 
the financial year by officers of the ONGC 
who were either not in receipt of pay slips or 
were in field areas and at places other than 
the Headquarters for the period from 
December, 1957 to February, 1958 

(b) Savings due to non-drawal ofDA and TA 
by some of the officers within the financial 
year 

(c) (a) Non-adjustment of debits of stores and 
equipment procured through D G S & D 

(i.) Non-adjustment of Railway Credit 
notes in U.P. Circle . 

(iii) Non-adjustment of Customs duty bills 

(iv) Non-submission ofa bill by ''Techno-
export"towards the 8alRr1' of. the foreign 
experta for the month of February, 1958 0'38J 

Le88 excess adjustment in A.G., West Bengal 
Circle towards costs of Stores and Equip-
ment through D G S & D. 

Total (c) 

Total (a), (b) &> (c) : 

0'05 

10'08 

0'21 
Q·8, 

10' IC> 



APPENDIX "U 
(Vide S. No. 25 Chapter IV) 

Point raised by the Lok Sabha Secretariat 
With reference to reply given to recommendation (S. No. 25) in para 

'56 of the report, the exact number of the exploration parties, their achieve-
ments and the rate of output of each party may please be stated. 

aeply 
A statement showing the required information is attached. 
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APPENDIX vm 
(Vide S. No. 4O-Chapter IV) 

To what extent the pattern of production in the existing refineries have 
been modified to enable production of such oil as are in great 

demand. 

Until 1954, there was only one refinery in the country i.e., Assam 
Oil Refinery, Digboi. Since then, the Standard-Vacuum, Burmah-
Shell and Caltex refineries were constructed and are regularly in ope-
ration. Duriug the past four years, all the refineries have been con-
sistently endeavouring to alter the pattern of production for which the 
refineries were designed in order to match the consumption trends 
within the country. Simultaneously, the refineries located in the port 
towns have also been able to increase their crude throughout beyond 
what is 'stipulated in their relevant agreements. The product yields 
resulting from each refinery vary according to the design of the units 
installed and also on account of the crude oil processed by each of 
them. However, the results achieved during 1959 by all these refine-
ries as well as the Digboi refinery show that the output of Diesel Oils-
was increased by about 3 to 6% over the 1958 production or approxi-
mately represented an increase to the extent of about 12 % over the 
yields estimated in the relevant agreements. This yield of Kerosene 
from these refineries did not show a substantial increase but at least 
one refinery was able to increase its output by about 20% mainly on 
account of the increased crude throughout. All the Oil Companies 
operating in India are alive to the question of altering the pattern of 
YIeld consistent with the demands within the country and are con-
tinuing their efforts to increase the output of Kerosene and Diesel 
Oils in particular for which the demands have also correspondingly 
increased. . 

(ii) To what extent the pattern of imports has been modl/lea to enable 
modification in the pattern of production. 

It appears that the question should really be whether imports of 
products in deficit supply are arranged taking into account the pro-
~uct yields resulting from the existing refineries. It will be noted that 
the largest deficit is in respect of Kerosene and Diesel Oils and, there-
fore, it may not be possible unilaterally to modify imports of these 
two items to enable modification of the pattern of production within 
the country. However, in arranging the imports of deficit products, 
due regard is always given to the estimated yields available. from the 
existing. refineries thereby· ensuring that the total production within 
the country plus the import~ from abroad actually meet as far as possi-
ble the entire demands within the country f~r all petroleum products. 
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-In fact, over the past two years, the order ~f ~por~ has not shoWD' 
substantial increase in as much as the refinenes m Indta were also able 
to increase their crude throughout and thereby yield greater quantities 
of petroleum products. 

(iii) What steps have been taken to produce lubricating oil and petro-
leum coke in the country? 

The Assanl Oil Company, Digboi, are already producing abouL 
20,000 tons of lubricating oils and about 10,000 tons of petroleum 
coke per year. In addition, the Nunmati (Gauhati) refinery to be 
established by Government in the public sector would, when in ope-
ration, produce about 39,000 tons of petroleum coke per year. Sub-
ject to technical feasibility, it is also proposed to undertake produc-
tion of lubricating oils at the refinery to be established at Barauni in 
Bihar. Sin1Ultaneously, a proposal to establish a. separate Lubricating_ 
Oil Plant in the public sector is also under examination. 

(iv) Whether any research is conducted to see that the pattern of 
production is the best suited to the needs of the country. 

At present, all the necessary research is conducted by the Oil Com-
panies themselves through their affiliated or subsidiary companies. To-
some extent, research is also conducted by the Central Fuel Research 
Institute, Jealgora. It is, however, proposed to establish an institute 
of Petroleum Technology and when this commences functioning, such 
research activities as are essential would be undertaken by this Insti-
tute. 

Besides the information requested for in item No. 5 above, infor-
mation about the research conducted in various matters including 
pattern of production may please be furnished with reference to reply 
given to recommendation (S. No. 40) contained in para 84 of the 
Report. 

A list of problems on which work is being done in the Central 
Fuel Research Jealgora, Dhanbad is attached. The subjects of re-
search include analysis of newly discovered crude oils and natural gas, 
hydrogenation of heavy petroleum fractions like furnace oil to obtain 
middle distillates, hydrogenation of LTC tar to obtain diesel fuels, 
cracking of wax to obtain middle distillates. 

Apart from Central Fuel Research Institute, some other laborato-
ries . are also working on some specific problems. For example, the 
ReglOnal Research Laboratory, Hyderabad is developing suitable 
clays used in lubricating oil refining. The National Physical Labora-
tory is studying the oxidation of transformer oil during service. The 
National Chemical Laboratory is engaged in work on some petroche-
micals. 
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List 0/ problems on which work is being done in the Central Fuel 
Research lealgora, Dhanbad. 

LIST 'c' 
1. Physical and chemical properties of crudes and fractions 

therefrom. 

2. Structural analysis. 
3. Spectroscopic studies-ultraviolet and infrared and mass 

spectrometer. 
4. X-ray studies of catalysts. 
5. Gas analysis. 
6. Vapour phase and partition chromatography. 
7. Distillation Solvenet and index extraction. 
8. Development of new technique for analysis and testing. 
9. Surface properties of catalysts. 

10. Catalytic creacking of petroleum fractions and wax. 
11. Catalytic hydrogenation (Low and high pressure). 
12. Platforming of petroleum fractions. 
13. Fluidised coking of petroleum fractions. 
14. Catalytic oxidation of hydrocarbons. 
15. Hydro-refining of crude (catalytically). 
16. Production of lubricants from wax. 
17. Production of diesel oil from furnace oil. 
18. Oxo-Synthesis. 
19. Synthesis of hydrocarbons and alcohols and chemicals 

from synthesis gas. 
20. Production of carbon black. 
21. Production of phenol from Benzene by chlorination and via 

cumene. 



APPENDIX IX 

(Vide S. No. 43-Chapter IV) 

With reference to Serial No. 43 contained in para 87 progress 
made upto date may be stated. 

S. No. 43-Para 87 of the Report 

As agreed with the Oil D!stributing Companies in May, 1958, the-
Chief Cost Accounts Officer of the Government examined their ac-
counts and submitted his report on the evolution of a new price for-
mula for petroleum products. Copies of this Report have been placed 
in the Parliament Library on 20-8-1959. 

2. After considering his Report and recommendations contained 
therein, discussions were started by Government with the Oil Compa-
nies, copies of the Report were also later made available to the Com-
panies. Thereafter, the three major Oil Companies filed a joint propo-
sal. Further discussions on it only confirmed that there was no possi-
bility of an agreement between the two sides on some major questions 
of principle, which had been discussed over and over again. So it was 
suggested that the Companies might consider whether, without either 
side yielding on their respective stands regarding principles, the diffe-
rence in the respective price proposals could be narrowed in terms of 
figures. On this, the Companies finally offered, on 13-10-59, some 
further ad hoc reductions, which were accepted by the Government on 
23-10-59. 

3. The broad features of the ad hoc agreement thus reached are:-

( a) The Oil Companies agreed to waive their claim for the 
c.i.f. movements of bulk petroleum products, amount-
ing to about Rs. 0.9 crores for 1958-59, which was in 
their favour. 

(b) This new ad hoc agreement is to remain in force till 
31-3-61 in any case. 

(c) The Oil Companies agreed to make further ad hoc reduc-
tions, at the rate of about Rs. 5 CTores (approx.) per 
annum with effect from 1-4-59 to 31-3-61, in the basis 
ceiling prices of major petroleum products, in addition 
to the reduction therein at the rate of about Rs. 1 (): 
crores agreed to by them in May, 1958. 
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( d) In addition to the said ad hoc reduction at the total rate 
of about Rs. 15 crores per annum with effect from 
1-11-59, these companies agreed also to a reduction at 
the rate of about Rs. 4 crores per annum on account 
of current drop in the landed costs of the products 
consumed subject, of course, to future upward or 
downward movements in landed costs throllgh an 
adjustment account to be maintained. 

{e) All the further ad hoc reductions have again been mopped-
up by Government by suitable enhancement of addi-
tional duties of Excise/Customs under the Mineral Oils 
(Additional Duties of Excise and Customs) Act, 1958 
and under the Mineral Oils (Additional Duties of 
Excise and Customs) Amendment Act, 1959; the 
ceiling prices payable by consumers thus remaining 
unaltered. 

(f) The difference in C & F value for supplies of Bitumen 
made under the D.G.S. & D. and State Government 
Contracts shall be refunded to such major consumers 
direct. Further, future ceiling prices of Bitumen 
(exclusive of import/excise duty) will also reflect that 
drop in its C & F value. 

4. Since this ad hoc agreement reached with the Oil Companies is 
'for the period ending 31-3-61, steps will be taken at the appropriate 
time to determine what should be the basis for formula for price beyond 
that date. 

s. The ad hoc reductions in ceiling prices (mopped-up by the Govern-
-ment through levy of corresponding additional dudes) are as follows! 

Ad hoc reductions in prices (mobPed 

Products Unit W.E.F. W.E.F. 
up) 

W.E.F. 
20-5-58 1-4-59 I-II-59 

I. Motor Spirit . IG 0'14 0'14 0'23 
2. Aviation Spirit. IG 0'14 0'14 0'23 
3. Aviadon Turbiue Fuel IG 0'06 0'12 0'12 
4 ... Kerosine Superior . 8-IGs 0'48 0'96 0'96 
,5. Kerosine Inferior 8-IGs 0'48 0'96 0'96 
,6. Hi gh Speed Diesel Oil IG 0'07 0'12 0'15 
7. Vaporising Oil. IG 0'03 0'05 o·oS 
.8. Light Diesel Oil Ton J1'64 20'00 20'00 
9. Furnace Oil Ton 13'91 20'00 20'00 
!l0. Total annual impact, as 

..anticipated. 10 Crores IS crores 19 crores 
(approx.) (approx.) (approx). 



APPENDIX X 

Analysis of the action taken by Government on the recommendations 
.contained in the Twenty-Second Repon of the Estimates Committee (Second 
Lok Sabha). 

1. Total number of recommendations 54 
2. Recommendations accepted by Goverr"ment . lsi 

Percentage of total 28· 7 
3. Recommendations not accepted by the Government but 

replies in respect of which have been accepted by the 
Committee. . 2] 
Percentage of total ~2·6 

4. Recommendations not accepted by Government (Includ-
ing those which are still under consideration by Govern-
ment). 
No. lsi 
Precentage of total 28 . 7 



LIST OF AUTHORISED AGENTS FOR THE SALE OF PAR.L1AMENTAllY 
PUBLICATIONS OF THE LOK SABHA SECRETARIAT, NEW DELHI-I. 

Name and address Agency 
of the Agent No. 

Agency Name and address Agency Name and address 
of the Agent No. of the Agent No. 

I. Jain Book Agency, Con- 20. The English Book Stores, 37. Amar Kitab Ghar, Diagonal 
Road, Jamshedpur-l. naught Place, New Delhi. 7-L. Connaught Circus, 

New Delhi. 
2. Kitabistan, 17-A. Kamla 38. Allied Traders, Motia Park, 

Bhopal. Nehru Road, AJlahab .. d. 21. RaIna Krishna & Sons, 16-
B, Connaught Place, New 

3. British Book Depot, 840 Delhi. 39. E. M. GopaIkrlshna Kone. 
(Shri Gopal Mahal), North Hazr"tganj, Lucknow. 

4. Imperial Book Depot, 268, 
Main Street, Poona Camp. 

22. International Book House Chitrai Street, Madura. 
Private Ltd., 9, Ash Lane, 
Bomoay. 40· Friends Book House, 

5· The PopUlar Book Depot 23. Lahhmi Book Store, 42, 
(Regd.), Lamington Road, M. M. Queensway, New 

M. U., Aligarh. . 

41. Modem Book House, 286, 
Jawahar Ganj, Jabalpur. BombaY-7. Delhi 

6. H .. Venkataramiah & Sons, 24. The Kalpana Publishers, 
Vldyamdhi ~k Depot, Trichinopoiy-3. 

42. M. C. Sarkar & Sons (P) 
Ltd., 14, Bankim Chatterji 
Street, Calcutta-12. New Statue Circle, Mysore. 

. 7. International Book House, 
Main Road, Trivandrum. 

8. The Presidency Book Sup-
plies, 8-C, Pycroft Road, 
Triplicane, Madras-S. 

25· S .. ~. Brothers, 15A16s. 43. People's Book House, B-2-
\\ E.A.. . Karol Bagn. 829/1, Nizam Shahi Road, 
New De.hl-S. Hyderabad Dn. 

26. The International Book Ser-
vice, Deccan Gymkhana. 44- W. Newman & Co. Ltd., 
Poona-4. 3, Old Coun House Street, 

Calcutta. 
9. Atma Ram & Sons. 27. Bahri Brothers, 188, Laj-

pat Rai Market, Delhi-6. 45. Thacker Spink & Co. (1938) 
Private Ltd., 3, Esplanade 
East, Calcutta-I. 

Kashmere Gate, Delhi-6. 
10. Book Centre, Opp. Patna 28. 

College. Pama. 
City Booksellers, Sohan-
ganj Street, Delhi. 

II. J. M. Jaina & Brothers, 
Mori Gate, Delhi-6. 

12. The Cuttack Law Times 
Office, Cuttack-2. 

13. The New Book Depot, Con-
naught Place, New Delhi. 

46. Hindustan Diary Publilhers, 
29· The National Law House, Market Street, Secundera-' 

Near Indore General bad. 

30. 

Library, Indore. 

Charles Lambert & Co., 
101, Mahatma Gandhi 
Road, Opp. Oock Tower, 
Fort, Bombay. 

47. Laxmi Narain Agarwal, 
Hospital Road, ~ ... 

48. Law Book Co., Sardar Patel 
Marg, Allahabad. 

140 The New Book Depot, 79, 31. A. H. Wheeler & Co. (P) 49. D. B. Taraporevala & Sons 
TheMaIl.Simla.Ltd..Is.ElginRoad.Co.Private Ltd., 210, Dr. 

Allahabad. Naoroji Road, BombaY-I. IS. The Central News Agency, 
23/90, Connaught Circus, so. Chanderkant Chiman La1 New Delhi. 32. M. S. R. Murthy & Co., V G dhi R 

16. Lok Milap, District Coun 
Road. Bhavnagar. 

17. Reeves & Co., 29, P81k 
Street, Calcutta-I6. 

Visakhapatnam. ora, an oad, 
Ahmedabad. 

33· The Loyal Book Depot, SI. S. Krishnaswamy & Co .• 
Chhipi Tank, Meerut. P.O. Teppakulam, Tru. 

chirapalli-I. 
34- The \ Good Companion, 

Baroda. sz. Hyderabad Book Depot 18. The New Book Depot, Modi 
NO.3, Nagpur. 35. University Publishers, Rail- Abid Road, (Gun Foundry), 

Hyderabad. 

53. M. Gulab Singh & SOD6 
36. Students Stores, Raghunath (P) Ltd., Press Area 

Bazar. Iamrr.u-Tawi. Mathura Road, New Delhi. 

Th 'V __ L_'_ B k Sho way Road, )ullundur City. 19. e ~ur 00 p, 
Residency Road, Srinagar, 
Kashmir. 



~ency Name and address 
No. of the Agent 

Agency Name and address 
No. of the Agent 

Agency Name and address 
No. of the Agent 

54. '\R) C V. Venbtacha1a tyer, 68. Oxford Book & Stationery 81. Millal & Co., 8S-C, New 
Nt&r Railway StatiLln, Co., Scindia Hou~e, Con- Mandi, Muzaffar Napr 
Chalakudi. (S.l.) naught Place, New Delhi. (U.!'.). 

5S. (R).The Chindambaram·PTO- 69. Makkala Pustaka Press, Ba- 82. Firma K. L. Mukhopad-
VISion Stores, ChUldam- lamandira, Gandbinagar. yay, 6/1A, Banchharam 
baram. Bangalore-9. Akrur Lane, Calcut~-12. 

56. (R) K. M. Aprwal & Sons, 70. Gandhi Samriti 
Railway Book Stall, Bhavnagar. 
Udaipur (RajdlthJJl). 

Trust, 83. Freeland Publications (P) 
Ltd., Il-Aj 16, Lajpat 
Nagar. New Delhi-14. 

71. People's Book HOllie, 
57. (R) The Swadesamitran Ltd., Oppo~ite J~ohan 84· Goel Traders, leo-C, New 

. Mount Road, Madras. Palace, My80re-l. Mandi, Muzaflar l'-IlIPr 
(U.!'.). 

58. nie Imperial Publishing 72• 'JAGRITI', Bhagalpur-2 
Co.,3, Faiz Bazar, Darya- (Bihar) 85. Mehra Brothers, jc>-G. 
ganj, Delhi-6. 

59- The High Commislionof 
lDdia Establishment 
Department, Aldwych, 
London,. W.C.-2. 

60. Current Book Stores, 
Maruti Lane, Raghunat 
Dadaji Street, Bombay- I 

13. The New Book Company 
(P) Ltd., Kitab Mahal, 
188-90, Dr. Dadabhai 
Naoroji Road, Bombay. 

Kalkaji, New DeJhi-19. 

86. The Krishna Book Depot, 
Publishers, Booksellen, 
Stationers & News AgentS, 
Main Bazar, Pathankot. 
(E.P.) 

74. The English Book Depot, 
78, Jhoke Road, Ferozepore 87. Dhanwantra Medical & Law 
Cann. Book House, 1522, Lajpat 

Rai Market, Delhi-6. 
61. International. Consultants 75. 

Corporation, 48C, Marred-
pally (East), Secundera-
bad (A.P.) 

Minerva Book Shop, 9, 
Jor Bagh Market, New 81l. The United Book Agency, 
Delhi-3. 48, Amritkaur Market, 

Paharganj, New Delhi. 

6a. K.. G. Aseervandam & Sons, 76. People's Publishing House. 89. Pervaje's Book House, 
CJoughpet, P. O. Ongole, Rani Jhansi Road, New Book Sellers & News Agentl, 
Guntur Disn. (Andhra). Delhi-I. Koppikar Road, Hubli. 

63. The New Order Book 00., 77 
. . Ellis Bridge, Ahmedabad. . 

640 The Triveni Publishers, 
Masulipamam. 

Shri N. Chooba Singh, 
Newspaper Agent, Ramlal 
Paul High· School Annexe, 
Imphal, Manipur. 

90. B. S. Jain & 00., 71. 
Abupura, Muzaffarnagar 
(M.P.). 

78. Minerva Book Shop, The 91. Swadeshi Vastu Bhandar, 
65. Deccan Book Stall, Fergu- Mall, Simla-I. Booksellers, Jamnagar 

son College Road. 
Poona-4. 

79· 
66. Jayana Book Depot, Chap-

. parwala Kuan, Karol Baih, 

Universal Book Company, 92. Bhogilal L. Fanna, ~ook-
Mahatma Gandhi Mar stall . Contractor, Railway 

~bad. g. Junction, Ra,kot . 

Nf.w Delhi-S. 80. Madhya Pradesh Book 93. Sikh Publishing HOUle 
67. Bookland. 663, Madar Gate, Centre, 4£, Ahiliya Pum. (P) Ltd., r C, Connaujht 

Ajmer (Rajasthan). Indore City (M.P.). Place, New Delhi. 
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